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Construction of a Bridge at Drain 
No. 1 near Vish~ras Nagar 

6244. KUMARI KAMALA KUMARI: 
Will the Mjnister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Government are 
aware that the bridge being con..-
structed on drain No. 1 for Blocks 
31, 32 and 33 o'f Vishwas Nagar, 
Delhi by the Flood Control Depart-
ment, Delhi has been left incomplete 
and the people of the locality are 
likely to be affected by rain and 
flood this monsoon; and 

(b) if so, the steps which Govern-
ment propose to take to protect the 
people there? 

THE MINISTER OF STATE IN THE 
MINISTER OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Yes, Sir. The residents of the 
area are however, not likely to be 
affected as an alterative crossing 
exists. 

(b) Construction of bridges on 
trunk. drains No. 1 and II is already 
in. hand and is likely to be completed 
by J'une 1981. In addition, remodell ... 
ing of Kasturba Nagar drain has al90 
been taken up by the Municipal Cor-
poration. With the completion of 
these works, no drainage problem is 
expected for the area. 

Promotlaa. of P.P.L (GR. D) -
Su~t 

6245. SHRI RASA BEHAR! BEHE-
RA: Will the Minister of LABOUR be 
pleased to state: 

(a) whether it is a .fact that a 
Provident 'Fund InsPector (Gr. n) 
cannot be promoted/appointed as 
Superintendent in the Employees· 
Provident Fund Organisation as the 
existing rules do not provide for 
such nramaWm. / apPOintment; 

(b) whether it:iG also a fact that 
such promotions/appointments have 
been made in the Central OffiCe of 
the Employees' Provident Fund 
Organisation; and 

(c) the number 01£ such appoint-
ments made last year, the reasons 
therefor and the action proposed, to 
set the things right? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) Provident Fund Inspec-
tor (Gr. II) and Superintendent in the 
Central Office are appointed on the 

basis of a common examination. Hence 
there is no question of promoticn of 
Provident Fund Inspector (Gr. II) as 
Superintendent. Some of the qualified 
candidates are posted as Superinten-
dents in the Cent?a't Office\ a~d others 
as Provident Fund Inspectors in Re-
gional Offices, depending upon vacan-
cies/ ad'ministrati ve requirements. 

(b) & (c). Out of eleven candidates 
who passed the examination held in 
December, 1979, seven persons were 
offered posting as Superintendents in 
Central ·Office. Six of them have join-
ed. The joinIng of duty by one more 
candidate who was on leave, is await-
ed. The remaining four candidates 
are being considered, at their own re-
quest, for appolntment as Provident 
Fund tnspector (Gr. II) against ex ami-
natio,n quota vacancies in the Regional 
Offices. 




